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IN THE CENTRAL ADMINIbTRATIVE TRIBUNAIJg HYDERABPD BENCH 

AT FfLDERABAt 

ORIGINAL APPLICATION N0.366/92 

DATE OF ORDER: 28.4.1992 

BET;EEN 

M.Narasirnham 

ANr 

1. The Superintendent of 
Post Offices, 
Mahabubnagar Division, 

- Mababubnagar. 

The Djrector of Postal 
Services, i-iyderabad 
Region, Iiyder&baa. 

The Post-Master General, 
I-iyderabad Region, 
Hyderaoad. 

Applicant. 

Respondents. 

Counsel for the Applictnt 
	

Mr.S.Raj-nakrjshna Rao 

Counsel for the Respondents. 	Mr.M.Jagan Ithan Reddy,  

c4 QC41r4 

CORAM: 

HON 'B LE SHRI T. CMk'D1cASEK-LARA REDDI, MEMB ER (JUD L.) 

(Order of thCiierg' ah delivered by 

Hon'bje Shri T.CHANDRASE}CtIZARA REDDY,MENBER(JIJDL.) ). 

Mr.b.Rarnakrishna Rao, Advocate for the apolic 

and Mr'M.Jagan Mohan Redd1, Standing Counsel for the 

respondents are present. Heard both sides. 

T 



E 

	 Q 
This is an application filed under Section 19, 

of the Administrative Tribunals Art to consider the applicant 

for the Second time-bound promotion to the cadre of HSGII 

with --etrospective 	from 1,10.1991 with all consequential 

benefits 	pass such other order or orders as imaq)éem fit 

and proper in the circumstances of the case. 

The facts giving rise to this OA i4 brief are 

as follows; 

The applicant is working as Sit-Postmaster, 

Manurnanpura T.6.0., Mahabubnagar, He had rendered 35 years 

of un.blemished record of service. The applicant was due 

for the Second time bound promotion with effect from 1,101991 

According to the applicant, the applicant is not given the 

Second Time Bound prOrrotion as he is undergoing a minor 

penalty of recovery of pay, 

According to the applicant he had submitted 

a representation on 16.1.1992 to the Post-Master General, 

Hyderabad Region, Hydera:bad for redressal of his gtievance. 

Mrnittedly the said representation is not disposed of by the 

said postmaster General, Hyderaoad,Six months time has 

elapsed from the date of the said representation, we are of 

the opinion that it would be fit and proper to dispose of the 

OA at the admission stage itself by givin.j appropriate 

directions to the resoondents. 

Hence we direct the resrondents to dispose of 

the representation of the applicant dated 16.1.199 and 

pass final orders thereon within six weeks from the date 

of the communication of thEjorder. If the applicant 
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continues to be aggrieved the applicant would be at libetty 

to approach this Tribunal afresh in accordance *Lth Law•  

The OA is disposed of at the admission stage itself with 

the above said directions. in the circumstances we make 

no order as to costs. 

'T- 	 -t_A--aj 

(T.CHANDRASEYU-IARA REDDY)Y±Y 
Member(Judl.) 

Dated: 286?Apri1, 1992 

(Dictatea in the Open (urt) putytEfltyaflj3 

To 	 I 
1, The Superintendent of Post Off ices. 

Mahabubnag ar Div .i.zion, Mababubnag ar. 

2. The Director of Postal Services, 1-lycerabad Region, Hyderabad. 

3,, The Postmaster General, Hyderabad Region, Hyderabad. 

One copy to Mr.S.Ramakrishna Rao, Advocate, CAT.Hyd. 

One copy to Mr.Jaganmohan Reddy, Addl.CGSC.cAT.Hycl. 

One spare copy. 
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TYPED BY 	 COMpApD B \ 

CHECKED BY S7 APPROVED J3Y 

'. 

THE HON'BLE MR.fl 

THE HON'BLE MR. B!A  

4D 

THE HOi4'Bz4  MR.T\c 

A7D 

THE HON'}JLE ML/3.J•  

1Dated; 	-. j -1992. 

JUDGMENT 

4ASUBRi4iNnr.M(A) 

dDsEpjjj REflDY 
MEMBER(JTJDL) 

ROY MEMBE.aZJJJn4 

S 

O.A.No. 

A4ted and intekim irectjons issuci 

Disposed of with t 

Dismissed 	• • 
	DESPA 

tfra 
Tribunae 

Dism's:e: sidra;

Dis 	
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No order as to Costs. 
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